CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH '

21/3/2003
CP No.42/2002 in OA No.850/1998.
CP No.41/2002 in OA No.854/1998
Heard  Shri J.M.Tanpure, Counsel for
App1icants and Shri R.R.Shetty, - Counsel for
Respondents.

Learned counse] for respondents states
that the orders of thelTribunal‘in QA No.850/1998
and 854/1998 have been complied dated 16/12/1999
have been}compiigd;~é.queyer, from tﬁe ITetter
received from the PCDA; Allahabad certain things
.afe‘ hot - clear . about ihe amounts that have
béen mentioned. . - |

'Thergforé 'counsé{ for reépondents seeks
six. weeks tfme_fo fT]e'pFoper rep?y; Allowed.

List the case for orderé on CP on
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